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'THE HARYANA PUBLIC SERVICE COMMISSION
(ADDITIONAL FUNCI‘IONS) ACT, 1974
(HARYANA ACT No 21 OF 1974)

o Rece:ved the assenr of Ihe Govemor of Haryarm on the
' 30th J’uiy, 1974, and ﬁrsr pubhshed for General
g Infonnanon in Haryana Government Gazette
{Extraordinary), Legisiative Supplement Part [
of August 1, 1974.)

1o | L2 3. aooul| 4
"Year | "No. Shorttitle " '| - “Whether repealed or otherwise
. N ST T : affected by legislation
1974. | 21 The Haryana Public . Amended by Haryara

Service Commission . Act 4 of 19867

(Addluonal Fu ncuom} . Amended by Haryana

Act,’ 1974 i Act8 ol‘20043

U
S, 'ACT-. S _

'. to provide for the. recrmtment of certain 4[lor.:al badies' officers and
other body corporate’s officers] through the Haryana Public
. Seryice Commission.

Bc it enacled by the Legislature of the State of Haryana in the
Twenty-fifth Year of the Republiciof India as follows :—

1. (1) This Act may. be- called.the Haryana Public Service shor title and
. Commission (Additional Functions) Act; 1974. . L extent,
Foo {2) It extends to the whole of the State of Haryana.
2. Inthis Act,unless the contexl otherwme requ1res — - Definitions,
Cigne T

*[(a) "body corporate méars —
(i} Haryana Elccmc1ty Regulatory Comrmssmn

1. For Statement of Objects and Reasons, see Haryana Govermmuent Gazelte
(Extraordinary), dated the 28th June, 1974, page 848,

“:2. For Statement of Objects and Reasons, see Haryana Government Gazeite
.+ (Extraordinary), dated the 19th February;, 1986, page 328.

3. For Statement of Objecis and Reasons, see faryana Government Gazette
(Extraordmary), dalcd the Sth Fcbruary, 2004, page 277.

1
U" -

. Inserted by ibid.
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OR

(i) Haryana V1dyut Prasaran ngam Limited, .
I—Iaryana Power Generation COI‘pOI'atIOTI Limited,
Uttar Haryana B1]11 Vltran ngam Limited or
 Dakshin Haryana B1_|11 Vitran ngam meed

< OR . _

{ m) any other Corporanon incorporated under any other law

for the tlme being in force or a Company regi stered

" under the Companies Act, 1956 (1 of 1956) and under
3 - the administ.rative control of the State Government ;]

: _(aa) "Commission” mcans the Haryana Public Service
Comnussmn, R -

( b ) "local authonty" means a mumclpal commltlec notified
- area committee, Town Improvemcnt Trust, Panchayat
Samiti or any other authority legally entitled to, or
entrusted by the State Government with, the control or
management of a municipal or local
fund ; and o s
{c) “recruitment” means direct appointment or appointment
of an official by transfer or promotion other than transfer
or promotion in the cadre of the same service. -
Additional +-« '[3. Notwithstanding anything contained in any 'other law for the
Functions. - time being in force, the Commission shal] recruit such'posts carrying an
initial pay of eight thousand rupees or above per mensem under a local
authority or under a body corporate, as the State Government may, by
notification in the Official Gazctte dlrcct

Provxded that it shall not apply to the— _

- (i) recruitment made for a penod not exceeding six
months ; and .

(if) recruitment of an E_xccu[i ve Officer of a municipal

committee under the Haryana Municipal Act; 1973.]
Repeal. 4. The Punjab Public Service Commission (Additional Functions)
Act, 1955 (Punjab Act 9 of 1955},1 in 1ts appllcatum to the State of Haryana,

is hereby repealed.
1. Substituted by Haryana Act 8 of 2004.
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FART
LEGISLATIVE DEPARTTRENT
Notification
The 7th July, 2005
No. Leg. 10/2005.—The following Act of the Legislature of the
State of Haryana received the assent of (he Governor of Haryana on the
26th Tune, 2005, and is hereby published for general information = —

HARYANA ACT NO. 7 OF 2005

THE HARYANA PUBLIC SERVICE COMMISSION (ADDITIONAL
FTUNCTIONS) AMENDMENT ACT, 2005

AN
ACT
.
[ U P, FUNRPUTR BE SR & JONTRNOTRUE » T A PN o U S LTy ey R 8 BT S ey
JL(I!!LLI AL LAFALLTILE IFET 1uu_\".:n:u ] H_UIIL UET FLLE Uit |:fll. I.‘lllufll( L
Functions) Act, 1974 :

Br it enacted by the Legislature of the State ol Haryana in the Fity-sixth

Year of the Republic of India as foliows :—
1. This Act may be called the Haryana Public Servic: Commission

(Additonal Functions) Amendment Act, 2005,

2. Inthelong title of the Haryana Public Service Commission (Additional
Funclions) Act, 1974 (hereinalter called the principal Act), for the word§ “local
bodies’ officers and other body corporate’s officers”, the words “local bodies’
officers” shall be substituted.

3. Forclauses (a) and (aa) of section 2 of the principal Act. the following
clause shall be substituted, namely :—

{a) “Commission™ means the Haryana Public Service Commission;’.

4. For section 3 of the principal Act, the {ollowing section shall be
substituted, namcly :—

“3 Additional Functions.—Notwithstanding anything contained

in any other law for the time being in force, recruitment 1o zll posts

carrying an initial pay of eight thousand rupecs or above per mensein
under a local autbority shalfl be made through the Commission :

Shorl utle

Amendment of
long title of
Harvana Act 721
of 1974

Anmendment of
section 2 of
Haryana Act 21
ol 1974,

Substitution of
section 3 of
Haryana Act 21
of 1974.
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Provided it it shall not apply to the |

S
() recruitiment made for a period not exceeding six monihs; and

(i recruiument of an Baccutive Officer of a municipal commitiee
under the Haryanra Municipal Act, 1973.".

Repeal and 5, (1)

! The Haryana Public Service Commission (Additional Functions)
saving.

Amenduent Qrdinance, 2005 (Ifarvana Ordinance No. 1 of 2005), is hereby
repziled.

(2} Notwithstanding sach repeal, anything done or any action laken
under the principal Act, as amended by the said Ordinance, shall be deemed to

have been done or taken under (he principal Ak, 25 amended by this Act.

R. 5. MADAN,

Secretary o Government Haiyana,

Lepisiative Departtuent,
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